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Hon'ple Mr.,3, Das Gupta, A,MN,

Hon'ble ir, T,L, Verma, J,M,
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(By Advecate sri R,S, Tewari)
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Divisional Office Cempound Bombay,
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By Heon'ble ir, 3, Das Gupta, A,M,
This Misc, ApélicatiOn No, 2552/95 was moved by the
lesrned counsel for the'applicant praying that the CCA No,

99/95 be hegrd and decided on merits,

2¢ The afcresaid contempt application came up on
4-9-1995, As none appeared for the applicant and on the
previous date an adjournment was sought, we went threugh

the averments in the application and proceeded to decide
the matter,
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o It was observed by us that the CCA had been filed

alleging non-complignce of the directions contained in the

order dated 2L-12-1993 passed by a Bench of this Tribunal
disposing of UA No,1747 of 1993, e zlso observed that
more than l4 years have lgpsed since the peried for
implementation of the directions had expired, In view of
this we held that we were unable te initiate contempt
proceedings in terms of 3ection 20 of the Contempt of

Courts Act, The CCA was accerdingly dismissed,
i

4, In the Misc,Application under consideration, it
has been averred by the learned counsel for the applicant
N e
that,the applicent was g to attend the court on 4-9-1995,
k. !
hé—w2s he was delayed in reaching Allahgbad as the Bus by,
which he was travelling went out of order, By the time
he had reached the Tribunal, the GCa had been dismissed,
iﬂ:dEﬂ-eit. Un this egﬁ?ﬁ. it has been prayed that the

CCA be heard and decided on merits,

Se It is clear from the order passed by the order
on 4-9-1995 that the dismissal of the GGA was net on
account of default on part of the applicant or his counseh,
It was dismissed on the ground of limitation prescribed
in Section 20 of the Centempt of Courts Act, The positiab
would have been the same, even if the applicant or his
counsel was present, The learned counsel for the appli:;nt
was asked te indicate in what manner we still have power

to take cognizance of this case much after the prescribed
one year period has¢lapsed since the commission of the

alleged contempt, The learned counsel for he applicant

ceuld not give any satisfactery ground for eour initiating
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contempt proceedings at this stage.

6, In view of theé foregoing, the Misc, Application

No, 2552 of 1995 is dismissed,

ngéer (J) Vember {(A)
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